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Mr. Spwlwr: I am told, the  rules 
say. that the Government motions have 
precedence.  I don't mind, but the 
rules say that the Government motions 
have precedence.

*PJ ftnA : HTT t I

Shri S. M. Banerjee: I fully support 
Shri Madhu Limaye that  both  the 
Reports, Dr. Hazari’s Report and the 
Monopoly Commission Report, should 
be taken up together. My submission 
is that either the Government brings 
forward .both the motions together or 
our No-Day-et-Named motion should 
be admitted.

Mr, Speaker: 1 have conceded that.

Shri F. A. Ahmed: I have no ob
jection to both these motions  being 
taken up together.

Shri M. &. Krishna: Q. 118 may also 
be taken up along with Q. 95.

Mr. Speaker: All right.

Dr. Hazari Report an Licensing 
Talley

*95. Shri D. N. Patadfa:
Shri Onkar Singh:
Shrt M. liapvK;
8hri Ebrahim Snlaiman Sait: 
Shri S. Stptkar.
Shri N. R. Laskar:
Shri Mehammad Ismail:
8hri Daumth:
Shri B. K. Modak:
Shri Ganesh Ghosh:
Shri Bhagnban Das:
Shri Chtntamanl Panlgrahi: 
Shri Ramarhandra Veerappa: 
Shri IndraJH Gupta:
Shri S. M. Banerjee:
Shri Madhu Limaye:
Shri Tadqnl Singh:
Shrt S. C. Samanta:
Shrt Ttndm Nalr:
All Togeodrs Sharma:
Shri N. K. Sanghi:
Shrt Kanwar Lai flula:
Shrt R. S. VMyarthi:
Shrt M MI MUn:
Shri . A. Pwrf:

Shri K. N. Paadey:
Shri R. Barna:
Shri Sarjoo Pandey:
Shri G. S. Mishra:

Will the Minister  of  Industrial 
Development and Company  Affairs
be pleased to state:

(a)  whether  Government have 
considered the Report of Dr. Hazari 
on Licensing Policy with regard to 
setting up of new  industries; and

(b) if so, the  recommendations 
of the Committee which  have been 
accepted by Government for  imple
mentation?

The Minister of State in the Minis
try of Industrial  Development  and 
Company Affata (Shri  Raghmtatb 
Reddi): (a) and (b). The Interim Re
port on Licensing Policy submitted by 
Dr. R. K. Hazari Is uhder the exami
nation of the Government.  An parly 
decision is expected to be taken on 
the recommendations.

Issue of Licences to Industrie

118. Shrt M. R. Krishna:
Shri Sidheshwar Prasad:
Shri Ram Klahan Gupta:
Shrt Prakaah Vie ShMtrl: 
Shri Raghavlr Singh ShasicU 
Shrt Mataaln:
Shri K. N. Pandey:
Shri Vlshwa Nath Pandey: 
Shri aJnik:
Shri Atnl Blharl Vajpayee; 
Shri Kaawar Lai Gupta:

Will the Minister of Industrial Deve
lopment and Company  Affairs  he
pleased to state:

(a) whether Government have de
cided to do away with licensing policy 
of Industries.

(b) whether this step was neces
sitated because the  Industrial  and 
entrepreneurs desired It or whether 
It was based on any enquiry; and

(c) tha benoAts Government *«Mct 
to Mhtove by tha chant* In the policyT
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Th» MtaMer et Stale to the Minis
try of Industrial Development and 
Company Attain' TBhri  Baghunath 
Beddi): (b) No such decision has been 
taken.

(b) and (c). Do not arise.

Mr. Speaker: Shall we go  to  the 
next Question?  I think, it is better 
you reserve your comments for  the 
discussion on both these Reports.

Compulsory Exports

*96. Shri N. K. Laskar:
Shri Litedhar Kotold:
Shri aahpal Singh:
Shri S. C. Samanta:
Shri Madhn Limaye:
Dr. Bam Manohar Lohia:
Shri George Fernandes:
Shri S. M. Banerjee:
Shri Ram Kishan Gupta:
Shri Shri Gopal Saboo:

Will the Minister of Commerce he 
pleased to state:

<a) whether there  has been  a 
proposal to introduce an element of 
compulsion to export  certain per
centage of production of  industrial 
units for increasing  the  country's 
exports;

(b) the broad features thereof;

(e) whether the results  of  this 
compulsion to export  have  been 
examined; and

(d) if so, the nature thereof?

The Minister of Commerce  (Shri 
Dinesh Singh): (a) No, Sir. However 
the Commerce Minister has spoken of 
the need for the industry, as a whole, 
to appreciate their obligation to earn 
foreign exchange through further ex
ports.

(h) to (d). Do not arise.

CM H. >. taekart I would like to 
know wMlher Government have exa
mined the question wtiether they can 
Introduce such « eompuMon.

Shri Dinesh Blngh: 1 have not talk
ed about compulsion.  What I said is 
that the industry, as a whole, must 
feel a sense of obligation for earning 
the foreign exchange. After all, there 
is the obligation on the industry, as 
a whole, to earn foreign exchange. If 
they want to import things, they must 
be able to earn foreign exchange for 
that.  It may be possible or may not 
be possible for each industry to earn 
foreign exchange.  There are  some 
industries which mayUnd difficulty in 
exporting their products.  But  the 
industry, as a whole, should be able 
to earn foreign exchange which they 
require for their imports and  for 
their other requirements.

Shri N. R. Laskar: In order to re
vitalise our export trade, I would like 
to know whether any attempt  has 
been made towards the improvement 
of quality and diversification of  the 
areas of our trade in different parts 
of the world.

Shri Dinesh Singh: es, Sir.

Shri Liladhar Kotoki:  The  hon.
Minister said that there is an obliga
tion on the part of the industry  to 
export a certain percentage of their 
products.  May I know whether the 
Government has any control to see 
that the industry actually discharges 
that obligation of exporting their pro
ducts?

Shri Dinesh Singh: As I said, we 
have not laid down any rigid rules. 
All that I have said is that  the in
dustry must look to the markets ab
road. They have tremendous consum
ption at home and they are able to 
sell very easily everything they make. 
But that does not earn the foreign 
exchange which they need for their 
components and parts and for their 
raw materials.  Therefore, they must 
consciously try to divert more  and 
more of their products abroad.

eft n m  fii*:   a*




